| THE DELHI DEVELOPMENT (AMENDMENT) ACT, 1963
| | No. 56 or 1963

~ [30th December, 1963]
An Act to amend the Delhi Development Act, 1957.

Be it enacted by Parliament in the Fourteenth Year of the
Republic of India as follows: — :

!

Short title. 1. This Act may be called the Delhi Development (Amendment)

Act, 1963,
) d semr ‘
Amendment——=2—r-section ¥ of the Der ve: t-Act; 1957 (hrereinaftey—6ToE 1957

éaf secion  referred to as thé principal Act), for clause (1), the follawing clause

shall be, and sha]l be deemed always to have been substltuted
namely: —

2

R

‘(1) the eﬂpressmn “land” shall have the meam}:g ass1gned

to it in section! 3 of the Land Acquisition Act, 1894. ’Ax 10£1894,
 Amend- 3. In section 3 of the principal Act,— :
section 3.
(@) in sub-séction (3), for clause (g), the follow&ng clause
shall be substitufled, namely:— |

“(9) thr other persons to be nominated by t}qe Central
Government, bf whom one shall be a person with experience
of town plantding or architecture; and”;.

(b) after sub-§ect10n (3), the followmg sub-section shall be A
inserted, namely: -

“(3A) The| appointment of the vice-chairman may be
- either whole- tiﬁne or part-time as the Central Geévernment
may think ﬁt 'but the appomtment of the ﬁ ance and
accoun NS : Y trod
~Him
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(¢) for sub-sectioris (4)
shall be substituted, namely:
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“(4) The vice-chairman, if he is a whole-time member,
the finance and accounts member and the engineer member
shall be entitled to receivd from the funds of the Authority
such salaries and such allogances if any, and governed by
such conditions of service hs may be determined by rules
made in this behalf. - ’

(5) The vice-chairman, if he is a part-time member, and
other members specified in ‘clause (e), clause (f) and
ciause (g) of sub-section (3)imay be paid from the funds of
the Authority such allowance%, if any, as may be fixed by the
Central Government in this behalf.”’;

(d) in sub-section (6), for tllie words “two members”, the
words “three members” shall be lsubstituted and for the Words

“two representatives”, the words‘ “three representatives” sghall
be substituted. 7 %

4. In section 5 of the principal Aét, in sub-section (1), for the
words “the zonel development plans and generally on the planning of
development of Delhi and on such oth;’r matters”, the words “on such

other matters relating to the planning of development, or” shall be
substituted, .

- 5. After section 5 of the principal Act the followmg section shall
be inserted, namely:— .

© “BA. (1) The Authority may constitute as many commiltees
consisting wholly of members or wholly of other persons or partly
of members and partly of other pdrsons and fer such purpose or

. purposes as it may think fit.

(2) A committee constituted ynder this section shall meet at
such time and place and shall obsérve such rules of procedure in
regard to the transaction of business at its meetings as may be
‘determined by regulations made lin this behalf.

(3) The members of a comm.}ttee (other than the members
of the Authority) shall be paid such fees and allowances for
attending its meetings and for atte%ding to any other work of the
Authority, as may he determined,; by regulatlons made in this
behalf.”,

!

6. In section 7 of the principal Act, after sub-section (2), the
fol}lowing sub-}section shall be inserted,.namely:—

- “(3)- The master plan may provide for any other matter which
is necessary for the proper development of Delhi.”,

nd (5), the following sub-sections
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Insertion

of o 7. After Chapter III, the fo owmg Chapter Shall be 1nserted
Chapter hamely: —
- MIA. §\
“CHARTER IIIA
MODIFICATIONS TO THE MASTER PLAN AND THE ZONAL DEVELOPMENT PLAN
- %.
Modifice- - 11A. (I) The Authority -thay make any modifications to the
gﬁ’f to . master plan or the zonal devdlopment plan as it thinks fit, being

-modifications which, in its o%pinion, do not effect important
“alterations in the character of the plan and which do not relate
- to the extent of land-uses or tk‘?e standards of population density.

(2) The Central Governtﬁent may make any modifications
-to the master plan or the zonatl development plan whether such

r'modlﬁcatlons are of the natuﬁge spec:lﬁed in sub-section (1) or
otherw1se !

(3) Before making any moéhﬁcatlons to the plan, the Autho-

. rity .or, as the case may be, the ('::entral Government shall publish

.a notice in such form and mann‘k‘ar as may be-prescribed by rules -

made in this behalf inviting objéctions and suggestions from any -

person with respect to the proposed modifications before such

" date as may be specified in thé notice and shall consider all

- objections and suggestions that thay be received by the Autho-
rity or the Central Government.| '

. (4) Every modification made\ under the provisions of this

" section shall be published in such manner as the Authority or
.the Central Government, as the ¢ase may be, may specify and
the modifications shall come into| operation either on the date

of the publication or on such otha’i'r date as the Authority or the
Central Government may fix.,

e

(5) When the Authority makies any modifications fo. the
‘plan under sub-section (1), it shall report to the Central Gov-
“ernment the full particulars of su¢h modifications within thirty

days of the date on which such modifications come into opera-
© tion. g

(6) If any question arises whether the modifications propos-

.ed to be made by the Authority a{re modifications which effect
~important alterations in the chardcter of the plan or whether
they relate ¢to the eéxtent of land-uies or the standards of popu-

lation density, it shall be referred to the Central Government
‘whose decision thereon shall be fingl.
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(7) Any reference in any ¢ther Chapter, exeept Chapter III,
to the master plan or the zonal development plan shall be con-
strued as a reference to the master plan or the zonal development
plan as modified under the prpvisions of this section.”.

8. In section 12 of the principal; Act,—

{a) for sub-gsection (1), the followmg sub-section shall be
substituted, namely:—

“(1) As soon as ma | be after the commencement of

_.this Act, the Central Government may, by notification- in

the Official Guazette, declarE any area in Delhi to be a deve-~
lopment area for the purpgfses of this Act:

- Provided that no suchideclaration shall be made unless

a proposal for such declaration has been referred by the
Central Government to theg Authority and the Municipal
Corporation of Delhi for elxpressing their views thereon
within thirty days from the date of the receipt of the refer-
ence or within such furthet period as the Central Gevern-

ment may allow and the period so specified or allowed has
expired.”;

(b) in the proviso to sub-sec¢tion (3), after the word ¢ may
the words, figures and letter “sybject to the prov1s1ons of sec-
tien: 53A” ghall be inserted.

,«.,../'—--—"’

9. For sectidn 15 of the principal Act, the following section shall
be, and shall be deemed always to haye been, substituted, namely:—

o AT

“15. (1) 1f in the opinion of jthe Central Government, any
land is required for the purpose of development or for any
other purpose, under this Act, thp Central Government may

~ acquire such land under the provjsions of -the Land Acquisition
1 of 1894. ~  Act, 1894,

(2) Where any land has begn acquired by the Central

- Government, that Gevernment may, after it.has taken possession

of the land, transfer the land to | the Authority or any local

authority for the purpose for which the land has been aequired

on payment by thé Authority the local autherity of the

- eompensation awarded under that; Act and of the chargeg ircur-
red by the Government in connedtion with the acqu151t10n

f‘ﬁm-*—‘ -
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Omission 10. Sections 16 to 20 of th principal Act shall be, and shall be

f secti .
1610 20, deemed always to have been, onitted.

Insertion 11. After section 22 of the p’@finbcipal Act, the followingk séetion

of new
section 22A. Shall be inserted, namely: — |

t

Power cf “22A. Notwithstanding aémything contained in sub-section (2)
Authority

to develop of section 12, the Authority}may, if it is of opinion that it is
land in expedient to do so, undertake or carry out any development of
lr:f;,nm‘iivf any land which has been trgnsferred to it or placed at its dis- -
area, posal under section 15 or _se((:Iion 22 even if such land is situate

' in any area which is not a development area.”.

Amend- 12. In section 23 of the princigal Act,—
ment of

. {
section 23. (@) in sub-section (1), af'%er clause (a), the following clause
shall be inserted, namely:— i
o “(aa) all moneys bo%rowed by the Authority from
sources other than the Celgltral Government by way of loans
or debentures;”;

(b) after sub-section (4), th'te following sub-sections shall be
inserted, namely;— ; \

“(5) The Authority m’hy borrow money by way of loans
or debentures from such 'sources (other than the Central
Government) and on such terms and conditions as may be
approved by the Central Government,

(6) The Authority shail maintain a smkmg fund for the
repayment of moneys borrpwed under sub-section (5), and
shall pay every year into tB[e sinking fund such sum as may
be sufficient for repayment} within the period fixed -of all
moneys so borrowed. ’\

(7) The sinking fund dr any part thereof shall be
applied in, or towards, the Hischarge of the loan for which
such fund was created, and} until such loan is wholly dis-
charged it shall not be apph;ed for any other purpose.”.

Amend- 13. In section 29 of the principal ;Act, in sub-section (2), the'

ment of . following shall be inserted at the en’ii, namely:—
section 29. :

may extend to two hundred and fifty rupees for every day dur-
ing which such offence continues|after conviction for the first:
eommission of the offence”.

L

N,

- “and in the case of a continuing (%‘I"ence, with further fine which
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- 114'. In section 30. of the principal Act,— |

Amend-~

. { nt of
(i) for sub-section (1), thfe following sub-sections shall be gcetl};noao.

substituted, namely: —

“(1) Where any deveiopment has been commenced or 1is
being carried on or has bpen completed in contravention of
the master plan or zonal %development plan or without the
_permission, approval or sanction referred to in section 12 or
in contravention of any conditions subject to which such
permission, approval or s-éi__nction has been granted,—

(i) in relation to a development area, any officer of
the Authority empowered by it in this behalf,

(1) in relation to any other area within the local
limits of a local authority, the competent authority

thereof, |

‘may, in addition to any prosecution that may be instituted
under thig Act, make an or%er, directing that such develop-
ment shall be remdved by demolition, filling or otherwise
by the owner thereof or by|the person at whose instance
the development has been r}ommenced or is being carried
out or has been completed,{within such period (not being
less than five days and more|than fifteen days from the date

. on which a copy of the order of removal, with a brief state-
ment of the reasons therefor, has been delivered to the
owner or that person) as méy be specified in the order and
on his failure to comply with the order, the officer of the
Authority or, as the case may be, the competent authority
may remove or cause to bejremoved the development and
the expenses of such removil shall be recovered from the
owner or the person at whose instance the development
was commenced or was being carried out or was completed
as arrears of land revenue: |

3

Provided that no such drder shall be made unless the
owner or the person concerned has been given a reasonable
opportunity to show cause why the order should not be
made. ‘ - ‘

b

~

i .- B!

- (14) If any development in an area other than a deve-

lopment area has been commenced or is being carried on or

has been completed in contravention of the master plan or

zonal development plan or without the approval or sanction

referred to in section 12 or in contravention of any condi-

tions subject to which suchapproval or sanction has been

-+ -granted and the competent puthority has failed to remove
93 M of Law—65 RN R Coaal

l

Soetal) o ta
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or cause to be removed\the development within the ‘time
that may be specified inithis behalf by the Administrator of
the Union territory -of Delhi, the Administrator may, after
observing such procedur¢ as may be prescribed by rules
made in this behalf, dire%ﬁ any officer to remove or cause to
be removed such developrhent and that officer shall be bound
" to carry out such direction and any expenses of such rerhoval
may be recovered from \phe owner or the person at whose
instance the development| was commenced or was being
carried out or was completed as arrears of land revenue.’

(i) after sub-section (2), t\}xe foilowing sub-sectlon shall be
inserted, nameély:—

“(24) Any person aggxﬁeved by the direction of the
Administrator under sub-se¢tion (1A) may appeal to the.
Central Government within thirty days from the date thereof,
and the Central Government may after giving an opportunity
of hearing to the person aggrieved, either allow or dismiss
the appeal or may reverse or {vary any part of the direction.”;

(###) for sub-section (3), the\followmg sub-sections shall be
substltuted namely: — 1

““(3) The dec1s1=on of the chairman or the Central Gov-
ernment on the appeal and ?,sub’ject only to such decision
the order under sub-section (I) or, as the case may be, the

direction under sub-section (14{1), shall be final and shall not
be questloned in any court. |, :

i
(4) The provisions of this section shall be in addition’
- to, and not in derogation of, any other provision relating to
demolition of bulldlngs contam d in any other law for the
time being in force.”

|
!

Substitu. 15. For section 31 of the principal Act, the followmg section shall
s‘gﬁ;fl'f’:r‘" be substituted, namely:— |
section 81, : ;
Power . “31. (1) Where any deveIOpment in any area has been com-
E‘Zviigg- menced in contravention of the master plan or zonal develop~
ment. - ment plan or without the perrmssmn,) approval or sanction refer--

red to in section 12 or in centravention of any conditions subject

‘to. which such permission, approval (%t sanction has been grant-
e \

(i) in relatlon to a developmént area, the Authonty or
any officer of the Authorlty emp Wered by it in thls behalf ‘
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(i) in relation to fany other area within the local limits
of a local authority,/ the competent authority thereof,

may, in addition to any p?osecution that may be instituted under
this Act, make an order requiring the development to be dis-

- continued on and from the date of the service of the order, and
such order shall be complied with accordingly.

(2) Where such devzélopment is not discontinued in - pur-
suance of the order der sub-section (1), the Authority
or the officer of the Authority or the competent authority, as the
cuse may be, may require] any police officer to remove the person
by whom the development has been commenced and all his
assistants and workmen from the place of development within
such time as may be specified in the requisition and such -police

" officer shall comply with ;\the requisition accordingly.

(3) If any development in an area other than a development
area has been commenced in contravention of the master plan
or zonal development plan or without the approval or sanction
referred to in section 12! ior in contravention of any conditions -
subject to which such appﬁroval or sanction has been granted and
the competent authority has failed to make an order under sub-
section (1) or, as the cése may be, a requisition under sub-
section (2), within the time that may be specified in this behalf
by the Administrator of the Union territory of Delhi, the Admin-
istrator may, after observing such procedure as may be prescrib-
ed by rules made in this behalf, direct any officer to make the
order or requisition, as the case may be, and that officer shall
be bound to carry out such direction and the order or requisition
‘made by him in pursuan?e of the direction shall be complied

with accordingly. ' :

(4) After the requ.isii jon under sub-section (2) or sub-
section (3) has been complied with, the Authority or the com-
petent authority or the ofﬁ{:er to whom the direction was issued
by the Administrator undex& sub-section (3), as the case may be,
may depute by a written order a police officer or an officer or
employee of the Authority ¢r local authority concerned to watch
the place in order to ensur¢ that the development is net contl-
nued. |

(5) Any person fa111ntho comply with an order under sub-
section (1) or, as the case fmay be, under sub-section (3), shall
be punishable with fine whirth may extend to two hundred rupees
for every day during which the non-compliance contlnues after
the service of the order.
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_ (6) No compensation shal}’
any damage which he may sus
of any development under se
‘the development under this s

be claimable by any person for
in in consequence of the removal
ion 30 or the discontinuance of
tion,

(7) In section 30 and in this section, “competent authority”
in relation to a local authority ineans any authority or officer of
that local authority empowered\z or authorised to order demoli-
tion or stoppage of buildings or| works, in accordance with the

provisions made by or under the law governing such local
authorlty ' :

(8) The provisions of this seLtlon shall be in addition to, and
not in derogation of, any other provision relating to stoppage of

building operations contained injany other law - for the time
being in force.”. 2

16, In section 34 of the prin(':ipai Act, for sub-section (1), the
following sub-section shall be substituted, namely:— -

section 85, -

Default
powers
of the

Authority,

“(1) Any offence made ~punl'_s-ha'b1e by or under this Aect
may, either before or after the institution of proceedings, be
" compounded— o

(i) in the case of an offence referred  to in sub-sec-
tion. (2) of section 49, by the Administrator of the Unjon

territory of Delhi or any officer authorised by him in this
behalf by general or special order; and

(ii) in any other case, by the Authority or, ag the case
may be, the local authority loncerned or any person au-
thorised by the Authority or such local authonty by general
or special order in this behalt.”.

17. For section 35 of the principal Act, the following section shall
“be’ '

substituted, namely:—

“35. (1) If the Authority, after holding a local enquiry or
.upon report from any of its officers or other information in its
possession, is satisfied that any amenity in relation to any land
in a development area has not begn provided in relation to that
land which in the opinion of the| Authority is to be .provided,

_ or that any development of the| land for which permission,

“approval or sanction has been objained under this Ac¢t has not
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been carried out, it may, after affording a reasonable opportunity
to show cause, serve upon the owner of the land or upon the
person providing or responsible for providing the amenity a
notice requiring him to provide the amenity or carry out the

H

development within such time / as may be specified in the
notice, , ,

_ (2) If any amenity is not provided or any such development
is not carried out within the tithe specified in the notice, then
‘the Authority may itself provide the amenity or carry out the
development or have it ‘providjed or carried out through such
agency as it deems fit: i

Provided that before taki)%lg any action under this sub-
“section, the Authority shall afford reasonable opportunity to
* the owner of the land or to the¢ person providing or responsible

for providing the amenity to sfgow cause as to why such action
should not be taken. |

~ (3) All expenses incurred by the Authority or the agency
employed by it in providing tlﬁne amenity or carrying out the
development together with interest at such rate as the Central
Government may by order fixifrom the date when a demand
for the expenses is made until"»\payment may be recovered by
the Authority from the owner pr the person providing or res-
~ponsible for providing the ameng)ty as arrears of land revenue.”.

i ‘
18. For section 37 of the p'rincipal‘z‘Act, the following section shall substitu--

" be substituted, namely:— i tion of
new sec-
\ tion for
) . \ ) section 37.
“37. (1) Where, in the opinjon of the Authority, as a power of
consequence of any development thaving been executed by the g“ﬁ:ority
- Authority in any development arca, the value of any property petterment
_in that area or in any area other than the development area, charges.
which has been benefited by the development, has increased or
will increase, the Authority shall be entitled to levy upon the
owner of the property or any persé?n haying an interest therein
a betterment charge in respect of jthe increase in value of the

property resulting from the execuxftion of the development:

Provided that no betterment ch} rge shall be levied in respect
of lands owned by Government within Delhi:

. Provided further that where n!any land belonging to Gov-
ernment has been let out by Government to any person, then
that land and any building situate thereon shall be subject to
a betterment charge under this section. '

|
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'(2) Such betterment charge shall be an amount—
(i) in respect of 'eny;,g{roperty situate in a development
area, equal to one-third of the amount, and

(i) in respect of property situate in any ‘other area, not
exceeding one-third of the] amount,

by which the value of the property on the completion of the
execution of the developmentischeme estimated as if the pro-
perty were clear of buildings exceeds the value of the property
prior to such execution estimated in'like manner:

! , Provided that in levying betterment charge on any property‘

- under clause i), the Authorify shall have regard to the extent
and nature of benefit accruing to the property from the deve-
lopment .and such other factors as may be prescribed by rules
made in this behalf.

Amend- ‘19. In section 39 of the pr1nc1;§‘al Act, after sub-sectlon (23, the
‘;‘éggrf;g' iollowmg sub-section shall be ins¢rted, namely:—
\
“(2A) The arbitrators shall, for the purpose of determining
any matter referred to them, have the same powers as are
vested in a civil court under the Code of Civil Procedure, 1908 5 of 1908
when trying a suit, in respect of the followmg matters, namely —_—

(a) summoning and e forcing the attendance of any
person and examining him on oath; ’

)‘ ,
(b) requiring the discovery and production of docu-
ments; \ ‘ ‘

(¢) administering to any\party to the arbitration such
mterrogatorles ‘as ‘may, in the 1op1n10n of the arbltrators, be
'necessary _ 1

; - Insertion 20. After section 40 of the prmmpsh Act, the followmg section
| : o Dew oa. shall be inserted, namely:—

1

Mode of . “40A. Any money due to the | thority en aecount of fees or

i,efg,‘;‘,"éy, charges, or from the disposal of liands, buildings' or other pro-
iuehw,ty . perties, movable or immovable, or by way of rents and proﬁts
uthority.-

.- may, if the. recovery thereof is mot expressly prov1ded for in
. any- other provision of this Ac“t b recovered by the Authonty
as arrears of land revenue ‘
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’ 21. In section 41 of the privicipal Act, after sub-section (2) the Amend-

following sub-section shall be jnserted, namely:— ;‘;i{}fm"-il,

t

“(3) The Central Gov{ernment may, at any time, either on
its own motion or on application made to it in this behalf, call
for the records of any ca?&e dlsposed of or order passed by the
Aauthority for the purpose of satisfying itself as to the legality
or propriety of any order passed or direction issued and may
pass such order or issue such direction in relation thereto as it
may think fit: ' :

Provided that the C¢ntral Government shall not pass an
order prejudicial to any person without affording such person
a reasonable opportunity iof being heard.”.

: 22, For section 42 of the prnincipal Act, the followmg section shall S_ubstiftu- ‘

i tion :

be substltuted namely: — i _ section for

‘i\ ) section 42.
“42. (1) The Authomty .shall furnish to the Central Govern- Returns
ment such reports, returng and other information as that Gov- 2nd ins.

. pection,
ernment may from time ttx time require,

" (2) Without prejudice to the provisions of sub-section (1),
the Central Government or hny officer authorised by the Central
Government in this behalf,) may call for reports, returns and
other information from the A;uthorlty or local authonty in regard
to the 1mplementat10n of thi\e master plan. S

'(3) Any pe‘pson‘authoriskzd by the Central Government or

-the officer referred to in sub-section (2) may enter into or upon

any land with or without asshstants or workmen for ascertammg

~. o . whether the provisions of the- master plan are being or have been

" ingplemented, or whether the|development is being or has been
carried out in accordance w1ﬁ}1 such plan.

(#) No such entry shall Be made except between the hours
of sunrise and sunset and w;thout giving reasonable notice to
the occupier, or if there be no; occupler to the owner of the land

| -or building.”. S ;
-: 23. Section 49 of the pr1nc1pa11 Act shall be re-numbered as sub- Amend-
: section (1) thereof, and-— ' e oo

(a) in sub-section (1) ak so re—nﬁm‘bere’d, after the words
~ “under this Act”, the words, brackets and figure “other than an
- offence referred to in sub-section (2)” shall be inserted;




Amend-
ment of
section 52.

Amend-
ment of

section 53,

Insertion
of new sec-
tions. 5SA
and 53B.

Restriction
on power
of alocal
authority
to make
rules,

506 Delhi Developm:‘fﬁt (Amendment) [acr 56.

(b) after sub-section (1) as so re—numbered the following
sub-sectlon shall be inserted, namely:—

“(2) No prosecution f&)r any offence for failure to com-
ply with the order of the\officer referred Yo in sub-section
(3) of section 31 and punishable under sub-section (5) of
that section shall be instituted except with the previous
sanction of the Adm1n1stra¥or or any officer authorised by
him in this behalf.”. \,
24. Section 52 of the principal A\t shall be re-numbered as sub-
section (1) thereof, and— K ‘

(a) in sub-section (1) as sl:e-numbered, after the words
“local authority”, the words, figure and letter “or committee
constituted under section 5A” -sh;all be inserted;

(b) after sub-section (1) as §o re-numbered the followmg
sub-sections shall be inserted, n mely _—

“(2) The Central Government may, by notification in
the Official Gazette, direct that any power exercisable by it
‘under this Act, except the power to make rules, may also
be exercised by such officer §s may be mentioned therein,
in such cases and subject to éuch conditions, if any, as may
be specified therein, i ~

(3) The Administrator of the Union territory of Delhi
may, by notification in the Official Gazette, direct that any
power exercisable by him under this Act may also be exer-
cised by such officer as may Tpe mentioned therein, in such
cases and sub]ect to such condltlons, if any, as may be
specified therem § :

~ 25. In section 53 of the principal Act in sub-section (2), for the
words. “Save as aforesaid”, the following shall be substituted,
namely:— r.\ ' ‘

“Save as_otherwise provided 1n sub—sectmn (4) of sectlon 30
‘or sub-section (8) of section 31 or sub-sectmn (1) of this section”.

26. After section 53 of the prlnc1pah Act, the following sections
shall be inserted, namely:— l

“B3A. (1) Notw1thstand1ng anythmg contained in any law
for the time being in force, no rule regulation or bye-law shall
be made or amended by a local authorltv in respect of mafters
specified in sub-sectlon 2 unless; the Authority, upon conside-
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ration of such rule, regulatmn or bye-law, certifies that it does n«;1 regulations

U bye-1
coritravene any of the provisiofis of the master plan or the zonal iy rzsi,ei:vs
developrient plan, » of certain

matters.
(2) The matters referred to in sub-section (1) are the '
following, nawmiely: — '
" (a) water supply, drainage and sewage disposal;

(b) erection and re-erektion of buildings, including grant
of building permissions, licences and imposition of restric-
tions on use and sub-division of buildings;

(¢) sub-division of land into building sites, roads and
lanes, recreational sites ancﬂ sites for community facilities;
and |

(d) development of laind, improvement schemes, and
housing and re-housing schex‘mes.

: s o
53B. (I) No suit shall be insfituted against the Auithority, or wotice to
any member thereof, or any of its officers or other employees, or be given
any person acting under the dlrgctlons of the Authority or any of suits,
member or any officer or other employee of the Authority in
respect oft any act done or pu-rpoi%’cing to have been done in pur«
suance of this Act or any rule or regulation made thereunder
until the expiration of two months after notice in writing has
been, in the case of the Authorify, left at its office, and in any
other case, delivered to, or left ah; the office or place of abode of,
the person to be sued and unless such notice states explicitly the
cause of action, the nature of relfief sought, the amount of coms-
pensation claimed and the namg and place of residence. of the
intending plaintiff and unless the(plamt contains a statement that
such notice has been so left or dehvered :
(2) No suit such as is deséribed in sub-section (I) shall,
unless. it is a suit for reecovery pf immovable property or for a
declaration of title thereto, be 1hst1tuted after the expiry of six
months from the date on which the cause of actlon arises.

(3) Nothing contained in Suﬁ) section (1) shall be deemed to
apply to a suit in which the only relief claimed is an injunction
of which the object would bd defeated by the giving of the
notice or the postponement of the institution of the suit.”.

27. In section 55 of the principai Act,— S Amend.
) ‘ ment of
section 55.

(i) in sub-section (I),—
(a) the words *“under ‘the prov151ons of this Act or, as
the case may be, of any other law relating to acquisition of

93 M. of Law—66 :l
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- immovable property, by the authorlty for the time being
“charged w1th the developme‘ t of the area in which the land
is situated” shall be, and shall be deemed always to have
been, omitted;

(b) for the words “serve bn the authority a notice”, the
words “serve on the Central Government a notice” shall be
substituted;

(i) in sub-section (2), for thel words “If the authority for
the time being charged with the development of the area”, the
words “If the Central Governmen‘t”\ shall be substituted,

Am..etnd-f : - 28. In section 56 of the principal Act \in sub-section (2),—
ment o

section 56 i
(a) after clause (d), the folloqug clause shall be inserted,
namely —

U

-«(dd) the stages by Which\the development of any
- particular features of a zone may! be carried out""

| .
(b) for clause (g), the following ¢lause shall be substltuted
namely —_ !

';
“(g) the form and manner m, which notlce under sub-
sectlon (3) of section 11A shall be1 published;”;

" (¢) clause (i) shall be and shall be deemed always to have
been omitted;

~

(d) after clause (j), the following iclauses shall be inserted,
namely:— g
“ (yy) the procedure to be observed by the Admmlstrator
" under section 30 or section 31;

(jid) the factors to be taken info consideration in deter-
mining the rate of betterment charge in respect of property -

situate in any area outside the devélopment area;”;

(e) after clause (m), the following| clause shall be inserted,
namely: — : ‘

“(mm) the procedure to be f‘éllowed for borrowing
moneys by way of loans or debebtures and their repay-
ment;”, - \\
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29. In section 57 of the¢ principal Act, in sub-section (1),—

(a) after clause la)’, the following cléuse $hall be inserted,

namely: — {

“(aa) the suinmoning and holding ¢f meetings of a

where such meetings are to be held, the conduct of business

509

Amend-
ment of
section 57,

committee consti{uted under section 54, the time and place

at such meetings} and the number of members necessary fo
form a quorum thereat and the fees angl allowances pay-
able to the merpbers for attending thef meetings or any
other work of the Authority;”;

i

(b) clause (g lall._be,ra»nd%shallv«b@dee,{med«alwa,ysmtg,,l_;gy‘g

seen, omitted.

30. If any acquisition of land has been made under the provisions
of the Land Acquisition Act, 1894 for any purposes of the prineipal

_ Act or any notification has been issued or order has been made or

any proceeding has been instituted or any action has been taken in
connection with acquisition of any land for such purpose, such

acquisition, notification, order, proceeding or action  shall not be.

deemed to be invalid merely on the ground that'it was made, issued,

“instituted or taken under the said provisions.

Validation
of certain.
acquisi-
tions.



